
CENTRAL ADMINlSTHAHVt TRIBUNAL
PRiNClRAL BENCH

O.A. No.1660 of 1992

1^- ,v,tPd Ltie I'+th day of Juiv. 1996New Ueihi. del led tni-

SSn IlI I3RC®LAbSSfliAM^THrN^TIiBES' (J)
Shr 1 Radhey biiiaia,
s/p bhr i Bhookafi Sarati.
R/o Ajay San Day Btiawan,
prtisadi Lai Road,
upp. UsLad Kaiitiaya Lai HoUe-e,
MoradaPd.

(By AdvocaLe-. Slu x U.u, Bliandar i.'
Ver SLis

1, Union of India Llirougti
Itie Cenoi ai Manayef ,
Not L'nei n Railway,
Bar oda House,

New uexiii.

The Dxvi. Railway Manayet ,
Not Liiet ri Railway,
Mor adabad.

f\ KP L i ANi

kESPONUEN TS

(Norie appeared)

0,Rfi.ER lOia.!,!

£11 HON a.LE M.....S..R. ADIGE. VICE CH,MRMAN LA),

Applicant impuyns tiro disoipunary

authority s order dated 2i.i2.«9 impooiny t.,e
penalty of withhoidiny of increment for a period
two years, without postponing future increment and
tne appellate authority s order dated iA/16.11.91
fejecting the appeal.

, Applicant was pi oceeded again-t

depar tmentally by cliarge sheet dated ^U.t.sS, iti

which It was stated tliat while working as Senior

Cler k under 10W,/CH durina the per iod from 1. I . foi

t.o L/.S.Bh ire 11) hailed to delect the date or

retirement of one Sriri Ali Bux on si. is.is, atid



V

s

( 2 )

r 01 i r 0
Ui) after getting the entry of
attested by lOW/CH he made an addition m the
e n t r v .

Che Disciuiinai V Author ity vide Ltnpugned

order dated Zi. 12.89 (Ann. A- i •' nfei'-i
aDDiicant guilty of having made an addition in the
entry made by lOW/CH after attestation and imposea
tiie punishment of witiihoiding iricrement ioi

years without postponing future increments, winch
was upheld in appeal by the Appellate Authority
Vide impugned order dated li-./lu.M.Jl

We have heard aoplioant s counsel bnri

Bhatrdai 1, None appeared for the respondents even
oa r.he second call, aithougii respondents counsel

was present on the eai iiei dates and should nave

been aware that the case would come up ror "earing

xt was listed at bl. No. i m the list

i-or .eyuiar cases. As tiiis is an old case, file

in June. 1992, we are proceeding to dispose it of
after ireai ing bin i biiandar i and perusing tire

mater lal on r ecor ds.

u

51) r j. Bharidar i has taken various giouriU; iii

the O.A., the more important of wracii is that

neither the Disciplinary Authority s orders no,

that of the Appellate Authority are reasotred anu

speaking orders and also that, a copy or the

Enauiry Officer s report was not supplied to tne

appLicant before the Disciplinary Au. tiior ioi.y

a



V

( 3 )

•i r Htir I n this G'Onn6ction.issued the iinDuaned order. m

„.s uwued ou, particular attenlicn lira
appUcants representation dated IS./.90 rmni.
^.-,1 addressed to tne respondents. uomplar or ng
u.at tne copy or tire t.o s report Had not been
..uppued to lit,,, along wltn copy or tire punrsnrnent

1/ i r) 1 t i VO O1' KUi O i ^ Kci 1 LWUVorder wiiioii is vioidtir/o

servants (uiscipUne &Appeai ) Rules. iRbR.

A per usa,l of the Impugned ui.soip.1 mcu y

Aulnuiitvs or-der dated 2I. i2. 89 as well as the
Appellate Authority s order dated i./ld-M-hl
,„^Kes It clear tirat these are bald and uryptic
,,,jers and do not discuss the basis on wnich tne
Disoiplinary Authority and U.e Appellate Authority
came to their conciusiorr. fi.e appellate Authority
in h.rs impugned order dated im/i8.M.91 releis to
..O.PP1 icaiil s appeal dated M.D.yi bur rual i-

the last in a series of remir.deis. Applicarn.. o
Gppeal IS actually dated 19.2.9U rsrur. A--' m
whioh he has taken the grouttd of notr-suppiy of
cupv or the t.O s report along with the penally
order, but this poirrt has not even been touched
upon by the appellate authority in ins order dated

I A/18.1 1.91.

7^ in tins connection Shri Btrandar i iiaosr

invited our attention to the Railway Board s own

Letter dat.ed 3.3. /« (.copy taken on i ecor d n wmcu

uicKes It clear that the Oiscipi mar v Aurhoritv

: riould Liivar lably pass speaKiny or de. s indLcating



(^)

V (-tie reasons for the conclusion arr ived at.

same procedure should also be followed bv biuv
appellate authority. it is emphasised that the
Uisoipliuar Y Authority imposing a peuallv niusl

appiv its mind to the facts, ciroumsuances and
record of the case arrd then record its findings on

each imputation of miwsconduct and misbehaviour

give brief reasons for its findings so as to show
that It has applied Its mind in the case. me

!easoris recorded by the Discsi pi inai V Auliioi i ...v

jiould be coiDpi eiieiisive enougli to give ciia!u-C

the deiinuuehl Railway SServant to explain iuis

case m iiis appeal . Ail the points l ameU by me

delinduenl Railway seivar;l m his deTence/aupeai

,ncm. be coumdered and it should be recorded by

the uisoiblinai y Authority/Appellate Autnoi i ly as

[,(.•• wiiy tine said polrits are uol teriabie.

In the ligivt of ttre above, we are of the

considered view that the Disciplinary Autiiority s

Ol der and Appellate Autrioi ity s older bollr ui

w(i I.oil are Impugned are bald and cr ypLic^aiu) do .so-,

conform ti> tire iegai r equi r emeri Ls land dowu n;

Railway Board s Own letter dated

TtiBiefore, lliese orders are quashed and set asiue.

a. j,ii tills coruiection, we are Lurormed lliat

applioenl iias retired t r oni sei'vioe mi .rb.i.XM atr^

ill lire o 1i'cumstances we do not coiic- ider It

n



V/
(5)

iiecessar y to r emit t.lie case Da(;K tu
/-

r estjoridetits Tui passfcrig any Tresii oiniers .in Lin

r euar d.

j tn ! !ie u. A. , t.iter eror'

d ] 1 e we d. No c o s t s.

succeeds and

A,<3,

(Mrs. 1..AKSHML bWAMtNATHAN )
MEMBER (J)

/UK;

S , K . A U i'h, t )

VICE CHAIRMIAN (Ar


